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ORDER

IA-1008/2020
It is application filed by the suspended board of director

against the IRP stating that IRP on his own gave an advertisement
on 24.05.2020 to assign corporate debtor functioning on job basis
without taking approval from the CoC by simultaneously
mentioning that on some discipliﬁary proceedings initiated against
the IRP in some other matter before IBBI, warning was given to IRP
by the IBBI to remain conscious in future. |

Upon this application, the counsel appearing on behalf of the
State Bank of India (having around 35% voting share in the CoC)
has stated that it would take a decision about assignment of work

on job basis, as well as on replacement of the IRP in the next CoC



meeting. To consider these issues, State Bank of India’s counsel
has requested this Bench to postpone the meeting scheduled to be
held on 11.06.2020.

On the above submissions, this Application is hereby
disposed of directing the IRP to hold CoC meeting on 15.06.2020
instead of holding it tomorrow with a direction to the IRP to place
the proposal for assignment of work on job basis before the CoC in
the meeting to be held on 15.06.2020, till such time, the IRP is
directed not to take any action over the advertisement given on
24.05.2020.

Accordingly, this application is hereby disposed of.
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